e i

FIR No. 95027
PS:fﬁav,’ )\lﬂﬂ’”"'

10.09.2020
Earlier all the matters

pursua were adjourned en-bloc
n : i
t to the directions issued by the Hon'ble High CO

vide office order

urt of

s have been
hem through

Delhi :
lhi from time to time amid lock-down. Now,
no.
26/DHC/2020 dated 30.07.2020, District Court
ore t

e
irected to take up all the cases listed bef
dence is 1O be

videoconferencing except the cases wherein evi
recorded.
| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.
Ld. APP for State through VC.

Present:

None for accused/accused persons.

Court is convened through VC (c1sco webex)
from residence office.

plea bargaining application received. perused.

Matter is referred 10 Lok Adalat scheduled on
20.09.2020.

|0 is directed O file previous conviction report Of
accused/accused persons by NDOH and also to“joir_l the

ceedings through VC on NDOH. BABITA i{fﬁ?ﬁﬁsﬂqnd
PUNIYA ‘g%é%gnu

pro
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020
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| am looking after the work of Ms. Neetu Nagar, Ld.

MM West, THC, Delh
Ld. APP for State through VC.

None for accused/accused persons.

Present.

vC (CI1SCO Wehex)

Court is convened through

from residence office.
Plea bargamning app
15 referred 10 Lok

lication received. perused.
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accused persons
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PUNIVA .‘-‘::.‘-:1;.._..'1.'.11
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MM-OBIWest District
Tis Hazarl Courtlee\h‘\
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Eatlier all the matters were adjourned en-bloc

pursLaNt 1o the directions issued by the Hor'ble High Gourt ol

Dethi trom tme to tme amid lock-down. Now, vide office orde

N0.26/DHC/2020 dated 30.07.2020. District Courts have been

directed w0 take up all the cases listed before them through

videoconierencing except the cases wherein evidence is 10 be
recorded.

i am looking after the work of Ms. Neetu Nagar, Ld.
NN, West, THC, Delhu.

Present Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

Plea bargaining application received. Perused.

Matter is referred to Lok Adalat scheduled on
20.09.2020.

10 is directed to file previous conviction report of
accusedfaccused persons by NDOH and also to join the
Migitally staned
proceedings through VC on NDOH. BABITA RN
PUNIYA 368 08 10
‘e:{S{ﬁ\:“
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020
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Present:  Ld. APP for State through VC.
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from residence office.
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Matter is referred to L
ok Adalat sche
20.09.2020. Qalo cheduled on

10 is di : ;
L directed to file previous conviction report of
enelt ‘te persons by NDOH and also to join I
2amags
J VOLIgh VC on NDOI—I I}Al I“-I'”l}l‘slln]-‘Hlm.‘lt 19
SABITA PN
PUNIYA 5% ou10

1ho2 g
50

(Babita Punj
a Puniya)
Tisr\f_rl\mOG'{West District
azari Courls/Delhi
10.09.2020



FIR No. ‘3_;.9[9/9

PS: —tav? Mﬂbg/*/

10.09.2020

Earlier all the matters were adjourned en-bloc

ur irecti ,
g Sl:Jal‘Ii to the directions issued by the Hon'ble High Court of
elhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 10 be

recorded.
| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.
Ld. APP for State through VC.

Present:
None for accused/accused persons.

Court is convened through VC (CISCO Webex)

from residence office.
Plea bargaining application received. Perused.

Matter is referred 1o Lok Adalat scheduled on

20.09.2020.
IO is directed to file previous conviction report of

o join the

accused/accused persons by NDOH and also t
Digitadly sined
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proceedings through VC on NDOH. BARBRITA FuNia
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(Babita Puniya)
MM-06/West District
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10.09.2020



cIR No. 189127
ps: et Maga’

10.09.2020
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s were adjourned en-bloc

pursuant to the directions is Court of
Delhi from time to time amid lock-down.

no.26/DHC/2020 dated 30.07.2020, District Cou
fore t

directed to take up all the cases listed be
dence is to be

videoconferencing except the €ases wherein evi

recorded.
| am looking after the work of Ms. Neetu Nagar, Ld.

MM. West, THC, Delhi.
Ld. APP for State through VC.

Present:
None for accused/accused persons.
Court is convened through VC (CISCO Webex)
from residence office.
Plea bargaining application received. Perused.
Matter is referred 10 Lok Adalat scheduled on
20.09.2020.
|0 is directed to file previous conviction report of
accused/accused persons by NDOH and also to join the
proceedings through VC on NDOH. BABITA ?b&:?j’li‘}‘lml
PUNIYA o to

+530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
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Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from tme to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.
Present: Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (CISCO Webex)

from residence office.
Plea bargaining application received. Perused.

Matter is referred 10 Lok Adalat scheduled on

20.09.2020.
O is directed to file previous conviction report Of

accusedfaccused persons by NDOH and also to 1om the

e

proceedings through VC on NDOH. BABITA e
PUNIYA : '.,_J_'__,.._
(Babita Pun;ya)

MM-06/West District

Tis Hazari Courts/Delhi

10.09.2020



FIR No. }gql‘}o
PS:—far; 7‘—’-"'5‘”/

10.09.2020

Earlier all the matters were adjourned c—*:n-'t:-k:*;:t
PUrsuant to the directions issued by the Hon'ble High .Cound r
Delhi from time to time amid lock-down. Now, vide office orde
N0.26/DHC/2020 dated 30.07.2020, District Courts have t:ueel:1
directed to take up all the cases listed before them throug

i i ce is to be
videoconferencing except the cases wherein eviden
recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.

Present: Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

Plea bargaining application received. Perused.

Matter is referred 10 Lok Adalat scheduled on
20.09.2020.

IO is directed to file Previous conviction report of

daccused/accused PETSons by NDOH ang also 10 join the
DTOCeemngS through VC on NDOH. 'i'hq\ln}i-{ sifgtied

BABITA XN
PUN IYA W% na Ly

13:02.11
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(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhj
10.08.2020
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None for acc

gtate through VvC.

Present.
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Court iS convened through vC (C1SCO wehex)
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recorded.
work of Ms. Neelu Nagar, Ld.

| am looking after the

A4, West, THC. Delhi.
Ld. PP for State through VC.

Present
rione for accusedfaccused persons.

Court is convened through vC (CISCO Wehex)

from residence office.
plea bargaining application received. Perused.
scheduled on

Miatter 1S referred 10 Lok Adalat

ous conviction report of

i is directed 10 file previ
the

accused/accused persons Dy NDOH and also 10 join

procecdings through VC 0N NDOH. BABITA

PUNIYA [t

(Babita Puniya)
MIA-06/west District
Tis Hazarl Courts/Delh
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GBI ) v amid lock-down. Now, vide office order
S i ed 30.07.2020, District Courts have been

up all the cases listed before them through

pursu

videocon i
nferencing except the cases wherein evidence is to be
recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.
Present: Ld. APP for State through VC.
None for accused/accused persons.

Court is convened through VC (CISCO Webex)

from residence office.
Plea bargaining application received. Perused.

Matter IS referred to Lok Adalat scheduled on

20.09.2020.

10 is directed to file previous conviction report of

accused/accused pEersons by NDOH and also to join the
Dignially signed
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Tis Hazari Courts/Delhi
10.09.2020

pro



E s No- 26|20
it t;’irher A e S: ﬂ'fﬁ?m*ikfoa@
e directions is matters were ad|
igh Court of

NO.26/
DHCY/ e ami
. 202 \d lock-d
0 dated 30.0 own. Now, vide off
07.2020, District C AL
ourts have b
een

Pursy

Delhi
W f
from time 1o i
im

dire
cted t
0 lake
up all
the cases listed before
hem through

VideO
confer
encing
ex
recorded. cept the cases wherei
in evidence i
s to be

& g 1 .

M
M, West, THC, Delhi.

Present.
. Ld. APP for State through VC.
None for accusedlaccused persons.

(CISCO webex)

Court 1S convened through VC

from residence office.
jved. Perused.

plea bargaining application recelv
referred to LOK adalat schedu\ed on

matter is
20.09.2020.
| d to file previous conviction report of

o join the

0 IS directe
NDOH and also o}
DIy 1|'an\ siyne el
Ty '\m\

ccused person> by
yC on NpOH- aABITA rn‘f?“
PUNWA zlg nmm

pun y)

VM- OGI\NB Dlstrlct

Tis HaZ ri COU tSIDe\m
0.09: 2020



CED -
i l}“ﬁ", e

e
A“i’/,,-.

w

B &

oy i H s, b

C*E.-:,(..f: Tt . = "

DAV L g 7 P g,-‘,',.;{g;f;;yf;:g (B et

o,

2 1 P Wik : s
T Worn & i to Tt “@rie Wt

iy, A oS s 5 i ¢

.7 EElA f:{,f/f’x';’.:";»

P LAY ot
PEET. By Fela
Ty HLT
LTSN

VT Higrse
f 5 i S i P oo
bl WA e, (2 220 Tt
e A ke ',‘ — " y : -
s '!:.fff,ﬂ,ﬂ‘g“,ﬂ' ,(»’,’:f,f)r‘;r:' d‘:’/(/t:?;rp 7
Rt

AL P

L W o L7 o
Yo, s
M i

fremn Fatideric s e,
sy fmc;ﬁ-ﬁ’w’r'}‘

T (e erye -
Sotter 4 Flbersr ey
265 €3

N
N
N
‘R
NG
Al

I s
S S s

W Pty
e e O ]

e R T Fgrie o 4
ERTr S U A BENT ey " g T
S aveyet . P8 ﬁi?'}f;ﬁsﬂﬁ?'i HEC oy o T, $A e .

L Z ol - Fy
'-’-JF"",-\""J~ I A

,f:_::;fr"!f- - ;’*_n"-a’;
B A LLLEL s s
el Famr o g
- ”,




10.09.202C
ore ad}‘--_‘ g

-

FJJrSuam to the
Delh fram me

directed
videoconferencfng except

recorded-
f am iooking afier the wor

THC. pelhi.
gh VC.

MM, yesth
present i
glaccuse

(CI1SCO webex)

Cou
from residenceé office-

plea pargaining application received. perused.

ratter 1S reierred 10 Lok Adalat schecz‘u?ed on
20.09-2020.

IO IS girected 10 fle previous convicton report Of
accused.faccused persons by NDOH and &lso o join the

hrough VC 011 NDOH- BABITA i "

PUNIYA 5%

(Babia puniya)

w‘!M-G&&“‘;’ESI Disirict

Tis Hazari Counstelhi
10-09_2020



10.09.2620

ed by the B

cartier afl the maitess e Court O
ce
gok-do#im- plowi * o
‘ e Deen

pursuant o the directions 155t
Delhi from time to me amid |
n6.26/DHCI2020 dated 30. 07.2020.
directed 1o take up all e cases 5t

i orein enden
videcconferencing except the Cases whe

ed before thes

recorded. :
{ A
| am locking aftef the work of Ms

MM, West, THC. Delhi.
Ld. APP for State throud

none for accusedlaccused

h VC.

Present:
persons.

Court is convened through VC (CISCO wWebex)

from residence office.
Plea bargaining application received. Perused.
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Ld. APP for State through VC.

Present.
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Court is convened through VC (CISCO webex)
from residence office.

Plea bargaining application received. perused.

Matter IS referred 10 Lok Adalat scheduled on
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1O is directed 10 file previous conviction report Of
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Earier al the matters were adjourned en-bloc

pursuant 1o the directions issued by the Hon'ble High Coutt of

Delhi from time to time amid lock-down. Now, vide office order
NO.26/DHCI2020 dated 30.07.2020, District Courts have b

een
directed 0 take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be
recorded.
| am loo

king after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.

Present: Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (C1ISCO Webex)
from residence office.

Plea bargaining application received. Perused.

Matter is referred

to Lok Adalat scheduled on
20.09.2020.

10 is directed to file previous conviction report of
accused/accused persons by NDOH and aiso to

join the
proceedings through VC on NDOH.
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10.09.2020



FIR No. 29-1\L€
10.0
9.2020 PS—tavt W“a"“/

Earlier
all
the matters were adjourned en-bloc

pursuay
N to the v :
Delhi from tim directions issued by the Hon'ble High C
0l " O .
By 28 to time amid lock-down. Now, vide oﬁicemtdo{
: Now, order
dated 30.07.2020, District Courts have been

directed
2d o tak
e up all the cases listed before them through

Wferencing
except the case ' - i
s s wherein evidence is 10 be

| am looking after the work of Ms. Neetu Nagar Ld.
MM, West, THC, Delhi.

Present Ld. APP for State through VC.

None for accused!accused persons.

Court is convened through VC (CI1SCO Webex)

from residence office.

Plea bargaining application received. perused.

Matter is referred 10 Lok Adalat scheduled on

20.09.2020.
1O is directed 10 file previous convicti
L
accused/accused persons by NDOH and also t(?’if\g};;tglﬂ"“he
h VC on NDOH. BABITA rnliumn
PUN[YA %ljg‘;zd.\‘v_\.m

02:41
05380

(Babita puniya)
MM—OB!\Nest District

Tis Hazari Courtlee\hi
10.09.2020

on report of

proceedings throug



FIRNo. Z;}1 7% [w
PS:~a-rf Mo-faar

10.09.2020

Earlier all the matters were adjourned en-bloc
Pursuant to the directions issued by the Hon'ble High Court of
Delhi from time 1o time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed hefore them through
videoconferencing except the cases wherein evidence is to be
recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.
Present: Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

Plea bargaining application received. Perused.

Matter is referred to Lok Adalat scheduled on
20.09.2020.

IO is directed to file previous conviction report of

accused/accused persons by NDOH and also to join the
Diitally sloped

proceedings through VC on NDOH. BARITA ruria’
PUNIYA o010

13:02 41
« 05 10

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020



FIR No. {1,

PS?'-i—f.qy ?\&1‘ Bﬂ,,-
10.09.202¢

Earlier all the matters were adjourned en-bloc

purs ‘ e
i Uant to the directions issued by the Hon'ble High Court of
e h . . .
i from time to time amid lock-down. Now, vide office order
:
10-26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

wdeoconferencing except the cases wherein evidence is t0 be
recorded.

I'am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.

Present: Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

Plea bargaining application received. Perused.

Matter is referred to Lok Adalat scheduled on
20.09.2020.

IO is directed to file previous conviction report of
accused/accused persons by NDOH and also to join the

Digitally signed
proceedings through VC on NDOH. BABITA by DAY

Date:
PUNIYA :n:‘n 0940

13:02:11

+0330

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020
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FIR No. 27| / 9.0
10.09.202¢ "Si—ftar! neegar

Earlier g

the \ :
Birsiy matiers were adjourned en-bloc

ant t ' i -
O the directions Issued by the Hon'ble High Court of

Delhj from time to time

amid lock-down. Now vide offi d
nO.26/DHCf2020 dated e Bl

e 30.07.2020, District Courts have been
€d 1o take up all the cases listed before them through

vide - i
oconfeuencmg except the cases wherein evidence is to be
recorded.

I'am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.

Present: Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

Plea bargaining application received. Perused.

Matter is referred to Lok Adalat scheduled on
20.09.2020.

IO is directed to file previous conviction report of
accused/accused persons by NDOH and also to join lthe
D ally signec

proceedings through VC on NDOH. BABITA rosma”

Dale.

2020.08.10
PUNIYA Jifi,

+ 0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020



FIR No. |qqlga
ps: ~T ‘
10.00.2050 Ftani Nagee
Earlier al
o atl the maners w i
LSRN SIS OGS ApladuiRd Jehing

‘,L'ﬂi 11 . 2 3 ] -~ ‘ 1 I

;2020 dated 30.07.2020. Disti
- Gt . St 2 R
directed ct Courts have been

Delhu

no.2

—_

a t

.

q
3.
37
«)

o tak 3
‘t. tlake up all the cases listed before them through

conferencing (C
conierencing except the cases wherein evidence is to be
recorged.

I am looking after the work of Ms. Neetu Nagar. Ld.
MM, West THC. Delhi.
Present

Ld. APP for State through VC.

None for accusediaccused persons.

Court is convened through VC (CISCO Webex)
from residence office.

iea bargaining applicaten received. Perused.
\Mater is referred to Lok Adalat scheduled on
20.09.2020

1Q is duwec

accused/acc

ted to file previous conviction repornt of
ifaccused

DT

(y

persons by WNDOH and also to join the
extings o VEan HB 0L BABITA SO
PUNIYA o

(Babita Puniya)
MAM-06/West District
Tis Hazan Couris/Delh
10.09.2020




FiRNo. 144 Jge

PS: . |
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10.09.2020 '

Ean E e mat
anmier  all the cpalters were agjpumed en-blog

the drections issued by the Hon'ble High Cournt of
2 3 - )

AR from time 1o tme amid lock-dowmn. Now, vide office ordes
NO.26/0HCI2020 daled 30.07.2020. District Courts have been

directed 10 iake up all the cases isted before them through

PUrsuant 16

D

videoconferencing except the cases wherein evidence is 1o be
recorded.

| am looking afler the work of Ms. Neetu Nagar, Ld.
MM, West, THC., Delh.
Present Ld. APP for State through VC.

None for accused/accused persons.

Court is convened through VC (CISCO Webex)
from residence office.

Plea bargaining apphication recewved Perused

Matter i1s referred to Lok Adalal scheduled on
20.09.2020.

10 is directed lo file previous conwviction report of
accused/accused persons by NDOH and also to jon the
proceedings through VC on NDOH. BATITA T

PUNIYA :

(Babita Puniya)
MR -0/ Nest Disinct
Tis Hazan Courns/Delni
10.09.2020




FIR NO-‘QZ/:}’/W
PS. axT }'J_&gﬁ‘/

10.09.2020

Earlier all the malters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from tme to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courls have heen
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 1o be

recorded.
| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.
Present: Ld. APP for State through VC.

None for accusedlaccused persons.

Court is convened through VC (CI1sCcO webex)

from residence office.
plea bargaining application received. perused.

Matter is referred 1o Lok Adalat scheduled ©ON

20.09.2020.
O is directed tO file previous conviction report of

accusedlaccused persons by NDOH and also to join the
Digstally signed
JADITA

proceedings through VC on NDOH. BABITA BUNRA
PUNIYA ljl:?() ou 10
g
(Babita Puniya)
MM-06/wWest District
Tis Hazarl Courtleelhi
10.09.2020
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10,06 2029

Earlier all the matters were adjourmned  enbloc

putsuant 1o the diyections issued by the Hontie High Cours of
amid lotk-gdown.

30.07.2020,

Deliv rom time 10 tme

Mow, vaide office gides
N0.28/0HCI12020 daled Disinict Courts hawve beoen
directed 10 take up all the cases listed peicre them through

ideocontferencing except the cases wherein eviden

e s 1o be
fecorded
I am locking atfier the work of Ms. Neetu Nagar, Ld.
MM, West, THC . Deln
Present

Ld. APP for State through WVC.

Hone for accusediaccused persons.

Court is convened through VC {CISCO Webex)
from residence office.

Plea bargaining application received. Perused
Matter is

referred to Lok Adalat scheduled on
20.,09.2020.

[0 is directed 1o file previous conviction report of

accused/accused persons by NDOH and also

to jon the
proceedings through VC on NDOH. BARITA raghis
PUNIYA D0

(Babita Puriya)
MM-0B/West Dhistrict
Tis Hazan Courns/Delh
10.09.2020
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FIR No. 22F %
PS:ﬁl«/M," ﬂ%ﬂ?’

10.09.2020

Earlier all the matters were adjourned en-bloc

pursuant (o the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

No.26/DHCI2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.

| am looking after the work of Ms. Neetu Nagar Ld.

MM, West, THC, Delhi.
Present: Ld. APP for State through VC.
None for accused/accused persons.

Court is convened through VC (C1sco Webex)

from residence office.
Plea bargaining application received. Perused.

Matter is referred to Lok Adalat scheduled on

20.09.2020.
|10 is directed to file previous conviction report of

accused/accused persons by NDOH and also 1o join the

Digitally signed
by BABITA

proceedings through VC on NDOH. BABITA FUNIYA
PUNIYA 20560010
Lagsa!
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020
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Prosem
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Heard Fije [efused
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T

1O 10 also join procecdings thiough ve o NDOH,

Pt up betoro pro ok adalat on 11.09,2020.
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PUNIYA me
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(Bahita Punya)
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FIR No. R42/ 97
PS: Ha¥/ W’/

10.09.2020

Earlier all the matters Wwere adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court Of
Delhi from time to time amid lock-down. Now, vide office order
n9.26/DH612020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is 10 be
recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.

Present: Ld. APP for State.
Accused/accused persons is/are stated to be on

police bail.
Court is convened through VC (CISCO Webex)

from residence office.

Heard. File perused.
Let accused/accused persons be summoned for

NDOH.
|0 to also join proceedings through VC on NDOH.

put up before pre lok adalat on 11.09.2020.

Dmuaﬂﬁ
A
BABITA PUNIYA

PUNIYA Date:
2020.09.10
13:53:40
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020
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g A except the cases wherein evi
corded. ses wherein evidence is 10 be

I am looking
g alter the work
i e otk of Ms. Neetu Nagar, Ld.
Present. Ld. APP for State.
Accused/accused persons is/are stated to be on

o

police bail.
Court is convened through VC (CISCO Webex)

from residence office.

Heard. File perused.

Let accusedlaccused persons he summoned for

NDOH.
con NDOH.

1O to also join proceedings through V
aton 11.09.2020.
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aiqued by
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FIR No. 263/ 22
PS: —flyi MAGT

10.09.2020
carlier all the matters Were adjourned en-bloc

'ble High Court of

pursuant to the directions issued by the Hon
ide office order

Delhi from time to time amid lock-down. Now, V

no.26/DHCIZOZO dated 30.07.2020, District Courts have been

directed to take Uup all the cases listed before them through

videoconferencing except the Cases wherein evidence is to be

recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.
Present. Ld. APP for State through VC.
None for accusedlaccused persons.

Court is convened through VC (CISCO Webex)

from residence office.

Plea bargaining application

Matter is referred 10 Lok Adalat scheduled on

eceived. pPerused.

20.09.2020.

|O is directed 10
s by NDOH and also to join the

Diptally signed
by BADIT

file previous conviction report Of

accused/accused person
DITA

oceedings through VC on NDOH. BABITA TuN
‘ PUNlYA D020.00 10

130241
ERIU

pr

(Babita pPuniya)
MM-06/West District
Tis Hazari Courtlee\hi
10.09.2020



FIR No, /S"r"'/f—(’
PS""}(&?}’T Nay"/r

10.09.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Dethi from ume to tme amid lock-down. Now, vide office order
nQ.EG.fLTIHCIHGZD dated 20.07.2020. District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded
I am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.

Hresent, Ld. APP for State.
Accused/accused persons is/are stated to be on

police bail.
Court is convened through VC (CISCO Webex)

from residence office.

Heard. File perused.
Let accused/accused persons be ‘summoned for

NDOH.
10 to also join proceedings through VC on NDOH.

Put up before pre lok adalat on 11.09.2020.

Dun\u\]ff
s.n{miul Yy
o DBABITA
BABITA PUNIVA
) A Date
f UN]\ A 2000 09,10
149440
015730

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020



FIR No. 997/2@
PS: 4 o
- 10.09.2020 iy

:"Dursuan: s [f:r“e"- all. the‘ matters were adjourned en-bloc
J ) e directions issued by the Hon'ble High Court of
‘Delhi from time to time amid lock-down. Now, vide office order
n:O‘ZGIDHC/ZOZO dated 30.07.2020, District Courts have been
"‘.d'lrected to take up all the cases listed before them through
 videoconferencing except the cases wherein evidence is to be

recorded.
| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.

Present: Ld. APP for State.
Accused/accused persons isfare stated to be on

police bail.

Court is convened through VC (CISCO Webex)

~ from residence office.

Heard. File perused.

Let accused/accused Ppersons be summoned for

“NDOH.

|O to also join proceedings through VC on NDOH.

re lok adalat on 11.09.2020.
L)igllu\li{v

signed
BABITA

Date:
PUNIYA D85 00,10

13:H3:16

+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020

Put up before p




Ld. APP for State.

Accused/accused Persons is/are stated to be on
police bail.

Court is convened through vC (cisco Webex)

Heard. File perused.

Let accused/accused persons be summoned for

IO to also join proceedings through VC on NDOH,
Put up before pre lok adalat on 11.09.2020.

Digilaﬂg;

signed by
BABITA

BABITA PUNINA

PUNIYA 56550 10
14:33:40
+()5’.}0

(Babita Pumya)‘

MM-06/West Distrlct'
Tis Hazari Courts/Delhi

10.09.2020




FIR No._93(/ee
PS: Ao s NZrc~
10.09.2p54

PUrsiszrmg G the direction

the matters were atjourned  en-bioe
¥
D]ty Tron Lirme

5 issued by the Hon'ble High Court of

O ume amig iock-do:.-m. Now, wvide office order
r'lo.ZG/[JHC/ZOZD dated 30.07.2020, Distriet Courts have been
directee ¢ lake up ay

the cases jisteg befor
v:deocor'ﬂm'encing except

the cases wherein evidence is 1o be
recorde.

I am lcoking after the work of Ms. Neetu Nagar, Ld.
M, Wt THC, Delhi

FPresenr - Ld. APP for State.

Accused/accused persons i

S/are stated to be on
police pail,

from residence office,

Heard. FFile perused.

Lt accused/accused Persons be summoned for

NDOH,

1O to also join proceedings through vC on NDOH.
Put up before pre lok adalat on 11.09.2029

(Babita Puniya)
MM-06/West District
Tis Hazari Courns/Delhi
10.09.2020



FIRNo. /33/g.2
10.09.202 PS: Ao Magar

directed

ot

videoconfenrc5=r]a”-<e Up all the cases listed before them through
Cing except the cases wherein evidence is to be

recorded.
['am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.

Present: Ld. APP for State.
Accused/accused persons is/are stated to be on

police bail.
Court is convened through VC (CISCO Webex)

from residence office.

Heard. File perused.
Let accused/accused persons be summoned for

NDOH.
10 to also join proceedings through VC on NDOH.

Put up before pre lok adalat on 11.09.2020.
Dlgu(u‘fly

signed by

BABITA
BABITA FUNIVA
PUNIYA Do o 16

13:53:16
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020



FIR No. £59/9°
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ide office order

t courts have been
e them through
s to be

matters Were adjourned
y the Hon'bl

ow, V

10.09.2020
Earlier all

pursuant o the directions
time an

Delhi from time to
no.ZG/DHC/EOZO dated 30.07.2020,
directed 10 take up all the cases
videoconferencing except the cases whe

recorded X

the
issued b
1id lock-down. N
Distric
listed hefor
rein evidence i

| am looking after the work of Ms.

MM, wWest, THC, Delhi.
present. Ld. APP for State.
Accused/accused tated to pe on

police bail.
hrough vc (Cl

court is convened t

ffice.

File perused.

from residence o
ced persons

Heard.
Let accused/accu

be summoned

VConNDOH.

(O to also join proc
p before pre 10K adalat on 11.09.2020.
Dl by
BABITA
BABITA PUNIYA
PUNIYA lzjl‘]'.gfl 0910
13:53:1 B
+0530

(Babita puniya)
MM-O6/West District
Courts/Delhi

Tis Hazari
10.09.2020
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FIR No. 2,22{ f&
PS: _ﬂmﬁ/\[gﬁﬂr

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

10.09.2020

I'am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.

Present: Ld. APP for State.

Accused/accused persons is/are stated to be on
police bail.

Court is convened through VC (CISCO Webex)
from residence office.

Heard. File perused.

Let accused/accused persons be summoned for
NDOH.

IO to also join proceedings through VC on NDOH.
Put up before pre lok adalat on 11.09.2020.

Digitall
nigned by

ABITA

BABITA pUNIVA

P Y Date:
UNI A 2020.09.10
13:53:16
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

10.09.2020



Untrace Report

FIR N0.385/16
PS: Hari Nagar
10.09.2020

Earlier all

the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time

o ume amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts

have been
directed to take up all the cases

listed before them through
videoconlerencing except the cases wherein evidence is to be
recorded. .

I 'am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.
Present. Ld. APP for State through VvC.
None for complainant,

Court is convened through VvC (Cisco Webex)
from residence office.

File perused.

Put up on 18,09.2020 for purpose fixed.

BABITA /A"
PUNIYA i
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhj
10.09.2020



Untrace Report

FIR No.452/13

PS: Hari Nagar
10.09.2020

arlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from tme to time amid Jock-down. Nowy, vide office order
10.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is (o be
recorded.

I'am looking after the work of Ms. Neetu Nagar, Ld.
MV, West, THC, Delhi.

Present: Ld. APP for State through VC.

Sh. Abhimanyu, Ld. Counsel for complainant through
VC.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Al request, put up for further proceedings on
23.09.2020 at 02:00 pm. h

BABIIA
PUNIYA
(Babita Puniya)
MM -0G/\West District
Tis Hazari Courts/Delti
10.09.2020
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Court is convened through VC (CISCO Wehex)
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e perused,
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arguments on the pont of summoning, however, Ld. Counsel

Wwams 1o address the al guments physically.
Heard, Allowed,

97 09,2020 for arguineiis O, he

AL request, put up on ;
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(Babita Puntya)
MM-06/ANest Distict
Tie Hazan Couns/Dein
10.09.2020



State vs. Sanjay
FIR No.75/2020

PS: Mundka

10.09.2020
Farlier all the matters were adjourned en-bloc
pursuant (o the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courls have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is o he

recorded,
| am looking after the work of Ms. Neetu Nagar, L,

MM, Wesl, THC, Delhi.
Present:  Ld. APP for State through VC.

Accused not produced from JC.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Jail Superintendent is directed to produce accused

persons on NDOH through VC.
put up on 23.09.2020 for further proceedinqs. ]
Jifita ?“

slgnetl
BABITA

BABITA MINIYA

PUNIYA {ejcﬂ'fz'.'}" 0110
14,2044
+01530

(Babita Puniya)
MM-06/Wes! District
Tis Hazari Courts/Delhi
10.09.2020



State vs. Sikander @ Sunny Dogra

FIR No0.419/2020

PS: Hari Nagar
10.08.2020

Earlier all the matters were adjourned en-bloc

pursgant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
nf).26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.

Present: Ld. APP for State through VC.
Sh. L.S. Gautam, Ld. Counsel for accused.
Accused not produced from JC.
Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Jail Superintendent is directed to produce accused

persons on NDOH through VC.
Put up on 24.09.2020 for further proceedings.

Digitally
signed by

BABITA
BABITA PUNINA
PUNIYA Dae o

14.29.50
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09.2020



State vs. Mohd. Wasim Saihi

FIR No0.08/2020
PS: Mundka
10.09.2020

Earlier all the matlers were adjourned en-bloc
pursuant 10 the directions issued by the Hon'ble High Court of
Delhi from ume to time amid

lock-down. NOW, vide office order
no.ZGIDHC!?_'OZO dated 30.07.2020, Dis

wrict Courts have been
directed to take up all the cas€

s listed before them through
videoconferencing except the cases wherein evidence is 10 be
recorded.

i am looking after th

e work of Ms. Neetu Nagar, L0
MM. West, THC, Delhi.

present:  Ld. APP for State through VC.
None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

Process received from Jail Superintendent, Tihar Jail

with  report  thal accused has been

released from jail
no.17.06.2020. perused.

Let courl notice be issued o accused with direction 10

appear either in person or through VC on NDOH i.e. 14.10.2020.

gialn
sraned by
DATILA

BABITA rusmr
PUNIYA l_:i;’.:n TR

14 14 048
ER L

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
10.09 2020



State VS pardeep €1C:
FIR No.41409117
ps: Harl Nagal

10.09.2020

carlier all he matters were adiourned en-bloc

pursuaint (o the directions issued bY the Hon'ble High court Of
id lock-down. Now. vide office order

o time am
dated 30.07.2020. District Courts have been

the case€s listed hefore them through
s wherein evidence is o be

Delhi from ume 1
no.ZGIDHC/.ZOZO
directed 10 take U
videocomerencing
recorded
Present.

tate through VvC.

Ld. APP for S
t produced from JC.

Accused persons no

(CISCO webex)

Court is convened through VC

from residence office.

File perused.
s are directed 10

concerned Jail Supenntendent
uce the accused persons on NDOH through VC.
9.2020 for further proceedings-

Digitally
signed by
BABITA

BAB]TA PUNDY A
PUNTIYA 5520 0a.10
14 _2‘1’1
(Babita Punigfueij)‘D
MM-06/West Districl
Tis Hazarl Courts/Delhi

10.09.2020

prod
Put up on 18.0



State vs. Rahu! Khan
FIR Ne 7372020
PS: Han Nagar
10.08.2020
Earher all the matiers were adioumned en-bloc
pursuant 1o the direcvuons issued by the Hon'ble High Cournt of
Dethy from time 1o ume annd lock-down Now wvide office order
no.26/DHC/2020 dated 30.07 2020, District Courts have been
directed to take up all the cases lhsted before them through
videoconferencing except the cases wheren evigence is o be
recorded.
Present: Ld. APP for State through VC.
Accused not produced from JC.

Court is convened through VC (CISCO Webex)
from residence office.
e perused
Jail Supenntendern s dwected 1o produce accused
persons on NDOH through VC
Put up on 23.09.2020 for hurther proceedings.
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State vs. Karan Singh
FIR No0.517/20
PS: Hari Nagar

10.089.2020

Earlier all the matiers were adjourned en-bloc
pursuant 1o the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
direcled 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is o be

recorded.

Present: Ld. APP for State through vC.
Accused not produced from JE .

Court is convened

through vc (Cisco Webex)
from residence office.

File perused.

Jail Superintendent is directed to

Produce the accuseq
on NDOH through v,

Put up for further Proceedings on 24.09.2020.

Bhptralty
S by

BAB]TA DA

PUNIA

PUNIYA o

<020 ua 10
[ AL ]
104530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delnj
10.09.2020
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ltem No.4 & 5

S
tate vs. Dharam Chand Lakra
FIR No.353/19 & 354/19
PS: Mundka

10.09.2020
Earli

pursuant to mehedrirealtl- the- matters were adjourned en-bloc

s I Fmm: i elons |esued by the Hon'ble High Court of

no.26/DHC/2020 (;“me amid lock-down. Now, vide office order

AR ated 30.07.2020, District Courts have been

up all the cases listed before them through

videoc '
onferencing except the cases wherein evidence is to be

recorded.
| am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.
Present. Ld. APP for State through VC.
Accused is stated 10 be in JC, however, not produced.

Court is convened through VC (CISCO Webex)

from residence office.
File perused.
y matter was

veals that inadvertent\
r. The said

perusal of file re

ording the statement Of process Serve

posted for rec
mistake stands rectified.
Jail Superintendent is directed 10 produce the accused
on NDOH through VC.
[ 20 throu h
put up for further proceedmgs on 11.09. zq:(%m g
u\nn\
BAE}JHA PUBITA
VC PU ;‘(I['I;I{’:W‘HI
(Babita a PuNiya)
MM-OES[W est District
Courtlee\hn



3 avyilri | Sh. Dhirender
State vs. Gayitri Devi W/o Sl e bl
PS Harn Nagar
Ufs 415/6/23 PC & PNDT At
10.09.2020 .
tarlier all the matters were adjourned en- JO;
pursuant 1o the directions issued by the Hon'ble High Court 9
Delhi from tme 1o time amid lock-down, Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courls have heen

trected o take up all the cases listed before them through

videoconlerencing except the cases wherein evidence is 1o he
recorded.

I 'am looking after the work of Ms, Neeiu Nagar, Ld,
MM, West, THC, Delhi.

Present: Ld. APP for State through vC,

None for applicant.

Court is convened through vC (cIsco Wehex)
from residence office.

Vide this order, | shall decide the hail application filed
on beh

alf of applicant/accused Gayatri W/o Sh. Dhirender.

ILis informed by the Naib Court, PS Hari Nagar that
bail of accused Gayitri Devi

W/o Sh. Dhirender has been
dismissed by the Ld, ASJ, West, Tis Hazari Court, Delhi,
Heard. Application and reply perused,

In view of the same, bail application stands,s‘ dismissed,

BABITA #U
l) U I\J I Y/-‘;_ i;’.;f..’

0% 114
15 4s v

(Bahita Puniya)
MM-06/wWest District
Tis Hazari Courts/Delhi
10.09.2020



aj & Sonu
State vs. Neerg| FIR N0.292/2020

PS: Mundka
10.09.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

| am looking after the work of Ms. Neetu Nagar, Ld.
MM, West, THC, Delhi.

Present: Ld. APP for State through VC.
Accused Neeraj not produced from JC, however, on
bail in this case (bail bond accepted on 06.09.2020).

Accused Sonu through VC (bail bond accepted on
09.08.2020)

Court is convened through VC (CISCO Webex)
from residence office.

It is stated by the co-accused Sonu that accused
Neeraj is running in JC in some other case.

Heard.

Let production warrants of accused Neeraj be issued

with an endorsement that he is on bail in this case for the next
date of hearing.

Put up for further proceedings on 23.09.2020. :
e b
BABITA Boaid
PUNIYA bae o
2 .S:)ur ]
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhij

10.09.2020



State vs. Neeraj & Sonu
FIR No.315/2020

PS: Mundka

10.09.2020

Earlier all
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

the matters were adjourned en-bloc

recorded.
I am looking after the work of Ms. Neetu Nagar, Ld.

MM, West, THC, Delhi.

Present: Ld. APP for State through VC.
Accused Neeraj not produced from JC, however, on
bail in this case (bail bond accepted on 06.09.2020).

Accused Sonu through VC (bail bond accepted on
09.09.2020)

Court is convened through VC (CISCO Webex)

from residence office.
It is stated by the co-accused Sonu that accused

Neeraj is running in JC in some other case.

Heard.
Let production warrants of accused Neeraj be issued

with an endorsement that he is on bail in this case for the next

date of hearing.
Put up for further proceedings on 23'09'20391;[.“

signed by
BABITA

BABITA  rpiNiva
Date:
PUNIYA 262009 10
15:35:08
+0320

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

10.09.2020



